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NOTIFICATION
Shimla-171 002, the 3rd July, 2026
No. Ayu-C(3)-2/2025.—In partial modification of this Department's Notification Nos.

Ayur.Ja(7)-1/97-1I1 dated 31st August, 2009 & Ayur.F(3)-1/2013 dated 17-06-2014, the
Governor, Himachal Pradesh, is pleased to insert the following new provision for minor repair and
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maintenance works in institutional/field level in view of the administrative exigency and public
interest, in the existing Procurement Policy of Ayush Department with immediate effect:—

Point/Para.8:—Expenditure under Minor Repair and Maintenance Works:—

» In case of minor repairs upto Rs. 2 lakhs, services of a retired JE/AE may be hired by
the concerned decentralized procurement Committee and a consultancy charges to the
extent of maximum of 3% shall be paid to the concerned.

By order,

A. SHAINAMOL,
Secretary (AYUSH).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 1st July, 2026
No. HHC/GAZ/14-319/2010-1.—Hon'ble the Chief Justice has been pleased to grant
ex-post facto sanction of 03 days commuted leave w.e.f. 22-04-2026 to 24-04-2026, in favour of
Ms. Akshi Sharma, Senior Civil Judge cum-CJM, Bilaspur.

Certified that Ms. Akshi Sharma had joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Akshi Sharma would have continued to hold the post of Sr. Civil
Judge-cum-CJM, Bilaspur but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 1st July, 2026
No. HHC/Estt.3(709)/2009.—03 days commuted leave with effect from 10-06-2026 to
12-06-2026, with permission to suffix second Saturday and Sunday fell on 13-06-2026 &
14-06-2026, is hereby sanctioned, ex-post-facto, in favour of Shri Kalyan Singh Tanta, Court
Master of this Registry.

Certified that Shri Kalyan Singh Tanta has joined the same post and at the same station
from where he had proceeded on leave after expiry of the above leave period.
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Certified that Shri Kalyan Singh Tanta would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the Ist July, 2026

No. HHC/GAZ/14-279/2004-11.—Hon’ble the Chief Justice has been pleased to grant 05
days earned leave w.e.f 06-07-2026 to 10-07-2026 with permission to prefix Sunday falling on
05-07-2026 and to suffix 2nd Saturday and Sunday falling on 11-07-2026 and 12-07-2026,
respectively in favour of Sh. Anil Kumar, Additional District and Sessions Judge, Rohru.

Certified that Sh. Anil Kumar, is likely to join the same post and at the same station from
where he proceeds on leave, after the expiry of the above period of leave.

Also certified that Sh. Anil Kumar, would have continued to hold the post of Additional
District and Sessions Judge, Rohru but for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 1st July, 2026

No. HHC/GAZ/14-240/99-11.—Hon'ble the Chief Justice has been pleased to grant 09 days
earned leave w.e.f. 02-07-2026 to 10-07-2026 with permission to suffix 2nd Saturday and Sunday
falling on 11-07-2026 and 12-07-2026, respectively in favour of Smt. Jyotsna Sumant Dadhwal,
District and Sessions Judge, Bilaspur.

Certified that Smt. Jyotsna Sumant Dadhwal is likely to join the same post and at the same
station from where she proceeds on leave, after expiry of the above period of leave.

Also certified that Smt. Jyotsna Sumant Dadhwal would have continued to hold the post of
District and Sessions Judge, Bilaspur but for her proceeding on leave for the above period.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the Ist July, 2026

No. HHC/GAZ/14-291/2006-1.—Hon’ble the Chief Justice has been pleased to grant 09
days earned leave w.e.f. 02-07-2026 to 10-07-2026 with permission to suffix 2nd Saturday and
Sunday falling on 11-07-2026 and 12-07-2026, respectively in favour of Sh. Subhash Chander
Bhaseen, Additional District and Sessions Judge, Fast Track Special Court (Rape/POSCO),
Sirmaur at Nahan.

Certified that Sh. Subhash Chander Bhaseen, is likely to join the same post and at the same
station from where he proceeds on leave, after the expiry of the above period of leave.

Also certified that Sh. Subhash Chander Bhaseen, would have continued to hold the post of
Additional District and Sessions Judge, Fast Track Special Court (Rape/POSCO), Sirmaur at
Nahanbut for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the Ist July, 2026

No. HHC/Estt.3(506)/2000-1.—07 days earned leave on and w.ef 11-06-2026 to
17-06-2026 (extended period), is hereby sanctioned, ex-post facto, in favour of Shri Subhash
Chauhan, Additional Registrar of this Registry.

Certified that Shri Subhash Chauhan has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Subhash Chauhan would have continued to officiate the same post of
Additional Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 1st July, 2026

No. HHC/Estt.3(838)/2013.—04 days commuted leave on and w.ef. 02-06-2026 to
05-06-2026, is hereby sanctioned, ex-post-facto, in favour of Ms. Sunita Devi, Assistant Registrar
of this Registry.
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Certified that Ms. Sunita Devi has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Ms. Sunita Devi would have continued to officiate the same post of Assistant
Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 30th June, 2026

No. HHC/GAZ/14-269/2003-1.—Hon’ble the Chief Justice has been pleased to grant 05
days earned leave w.e.f. 02-07-2026 to 06-07-2026 in favour of Dr. Parvinder Singh Arora,
Additional District and Sessions Judge (C.B.1.), Shimla, H.P.

Certified that Dr. Parvinder Singh Arora is likely to join the same post and at the same
station from where he proceeds on leave, after the expiry of the above period of leave.

Also certified that Dr. Parvinder Singh Arora, would have continued to hold the same post
of Additional District and Sessions Judge (C.B.1.), Shimla but for his proceeding on leave for the
above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla the 1st July, 2026

No. HHC/Admn.3(362)/92-1.—02 days commuted leave for 18-06-2026 & 19-06-2026, is
hereby sanctioned, ex-post-facto, in favour of Smt. Rachna Sood, Assistant Registrar of this
Registry.

Certified that Smt. Rachna Sood has joined the same post and at the same station from
where she had proceeded on leave after expiry of the above leave period.

Certified that Smt. Rachna Sood would have continued to officiate the same post of
Assistant Registrar of this Registry but for her proceeding on leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 30th June, 2026

No. HHC/GAZ/14-347/2014.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 02 days commuted leave for 08-06-2026 and 09-06-2026 with permission to
prefix Sunday falling on 07-06-2026 in favour of Ms. Akanksha Dogra, Senior Civil Judge-cum-
ACJM, Court no. II, Shimla.

Certified that Ms. Akanksha Dogra had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Akanksha Dogra would have continued to hold the post of Senior
Civil Judge-cum-ACJIM, Court no. II, Shimla, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla the 1st July, 2026

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-ACJM, Rohru as Drawing and Disbursing Officer in respect of
the Court of Additional District and Sessions Judge, Rohru and also the Controlling Officer for the
purpose of salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid
Court under Major head “2014 Administration of Justice” during the earned leave period of
Sh. Anil Kumar, Additional District and Sessions Judge, Rohru w.e.f. 06-07-2026 to 10-07-2026
with permission to prefix Sunday falling on 05-07-2026 and to suffix Second Saturday and Sunday
falling on 11-07-2026 and 12-07-2026, respectively or till he returns from leave.

By order,
Sd/-

Registrar General.

HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION
Vidyut Aayog Bhawan, SDA Complex, Block-37, Kasumpti, Shimla-171 009
E-mail: secy-hperc@hp.gov.in hperc@rediffmail.com Website: http://www.hperc.org

NOTIFICATION
Dated, the 3rd July, 2026

No. HPERC/438-Supply Code.—In partial modification of Notification No. HPERC-438-
Supply Code dated 13-02-2024 and in exercise of the powers conferred under clause 1.3 of the
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Himachal Pradesh Electricity Regulatory Supply Code, 2009, the Himachal Pradesh Electricity
Regulatory Commission hereby reconstitutes the Electricity Supply Code Review panel,
comprising of the following :—

SI. No. Name & designation Representing from

1. | The Director (Operation), HPSEBL, Distribution Licensee Chairman
Vidyut Bhawan, Shimla-171 004 (H.P.).

2. | The Executive Director (Technical), HPERC Convener
HPERC, Vidyut Aayog Bhawan,
Kasumpti, Shimla-171 009 (H.P.).

3. | The Chief Engineer (Commercial), Distribution Licensee Member
HPSEBL, Vidyut Bhawan,
Shimla-171 004 (H.P.).

4. | The Director (Projects-cum-Planning & STU Member
Contracts), HPPTCL, Himfed Bhawan,
Below Old MLA’s Quarter, Panjri,
Shimla-171 005 (H.P.).

5. | The Chief Electrical Inspector, Electrical Inspectorate Member
Block No. 29, SDA Complex,
Kasumpti, Shimla-171 009 (H.P.).

6. | The Chief Engineer (Op.), Distribution Licensee Member
HPSEBL, Shimla Zone, Shimla-4.

7. | The Executive Director (Tariff), HPERC Member
HPERC, Vidyut Aayog Bhawan,
Kasumpti, Shimla-171 009 (H.P.).

8. | The Superintending Engineer (P&I), Non-domestic/non- Member
Unit-1I, I & PH Department, Jal Bhawan, commercial/water &
Kasumpti, Shimla-171 009 (H.P.). irrigation consumers

9. | The Superintending Engineer Non-domestic/non- Member
Electrical Circle, HPPWD, commercial consumers
Kasumpti, Shimla-171 009 (H.P.).

10. | The Consumer’s Representative Domestic Consumer Member

11. | The Convener, Bulk/Open Access Member
Power Panel, CIL Himachal Pradesh State Consumers
Council Confederation of Indian Industry (CII),
Sector-31-A, Chandigarh-160030.

12. | The Vice President and the Chairman, Industrial Consumers Member
Power Committee of BBN Industries
Association, C/o Single Window Clearing
Agency, Industrial Area, Baddi,
District Solan-173 205 (H.P.).

13. | The President, Commercial Consumers | Member
Shimla Hotel & Restaurant Association,
Hotel Devicos, 5, The Mall, Shimla-1.

14. | The General Secretary, Generator Member
The Bonafide Himachalies Hydro Power
Developers Association, (H.P.)

1.

The Chairman of the Electricity Supply Code Review Panel shall hold office as such for a

period of two years and its all other members shall hold office by the virtue of position held
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by them in their respective organization until changed/replaced by the respective
organization/consumers group.

2. A member of the Electricity Supply Code Review Panel, who is a government officer or an
employee/officer of any government instrumentality or of any Public Sector Undertaking,
shall draw Travelling Allowance and Daily Allowance from his/her parent department or
organization.

3. A member of Electricity Supply Code Review Panel, other than those referred to under sub-
para (2), shall be paid sitting fee of Rs. 500/- per meeting and TA and DA at the rates
admissible, in the State Government to its Grade-I officers.

4. If Director (Operation), HPSEBL is not available, the Director (Projects), HPPTCL shall

chair the meeting. If both are not available, then the Executive Director (Technical),
HPERC shall chair the meeting.

By order of the Commission,

Sd/-
(ANIL KUMAR SHARMA, HPAS),
Secretary.
RURAL DEVELOPMENT DEPARTMENT
ORDER
No. SMS-1-2/2026-27-RDD-VBGRAMG-7022A Shimla-2 the 27th June, 2026

Transition of Scheme Personnel engaged under the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 to the Viksit Bharat-Guarantee for Rozgar and
Ajeevika Mission (Gramin) Act, 2025

Whereas, the Parliament has enacted the Viksit Bharat - Guarantee for Rozgar and Ajeevika
Mission (Gramin) Act, 2025 (hereinafter referred to as the "VBGRAMG Act"), providing for
formulation and implementation of the Viksit Bharat Gram Ajeevika and Rural Management
Guarantee (VBGRAMG) Scheme and matters connected therewith;

And whereas, the provisions of the VBGRAMG Act have come into force with effect from
Ist July, 2026, by virtue of Notification no. 2292 dated 11th May, 2026 issued by the Government
of India and, in terms of Section 37 of the VBGRAMG Act, the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 (MGNREGA) stands repealed with effect from 1st July, 2026;

And whereas, under the repealed enactment, the State Government had engaged various
categories of Scheme personnel, namely Gram Rozgar Sewaks, Computer Operators, Junior
Accountants and Technical staff and other scheme staff, under section 21 of MGNREGA for
implementation of the Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS);

And whereas, the Government instructions and policy decisions governing such
engagements specifically provided that the said engagements and the benefits attached thereto
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were co-terminus with the MGNREGS under the repealed Act, and consequently such instructions
and policies cease to have effect upon the repeal of the said Act;

And whereas, it is necessary, in the interest of uninterrupted implementation of the
VBGRAMG Act from 1st July, 2026, to provide for the transition of the existing Scheme personnel
under Section 21 of the VBGRAMG Act, pending issuance of comprehensive notification
regarding terms and conditions governing their engagement under Section 21 read with Section
34(2)(g) of the VBGRAMG Act;

And whereas, Section 21 read with Section 37(3) of the VBGRAMG Act empowers the
State Government to make arrangements for staffing under the scheme as may be necessary or
expedient for giving effect to the provisions of the said Act and alter, supersede and withdraw the
existing arrangements under the repealed Act.

Now, therefore, in exercise of the powers conferred by Section 21 read with Section 37(3)
of the VBGRAMG Act, 2025, and all other powers enabling it in this behalf, the Government of
Himachal Pradesh, is pleased to order as follows :—

1. With effect from 01-07-2026, all persons engaged and working as Gram Rozgar Sewak,
Computer Operator, Junior Accountant, Technical Staff and other scheme staff, by
whatsoever designation, under the repealed MGNREGA Act and who were in position
immediately before 01-07-2026 shall stand engaged under Section 21 of the VBGRAMG
Act. The engagement of such scheme staff under VB-G RAM G Act shall constitute a fresh
engagement with effect from 01-07-2026 for all purposes.

2. Since the Government notifications/policies/instructions/orders/letters issued under the
repealed MGNREGA Act expressly provided that such engagements were contractual/co-
terminus with the Scheme framed under the said Act, specifically including, but not limited
to, notification nos. SMS-7/2002-RDD-Vol-III dated 04-04-2008, SMS-7/2002-RDD-Vol-
111-133-489 dated 04-09-2008, SMS-7/2002-RDD-Vol-III dated 29-05-2009, SMS-7/2002-
RDD-Vol-1V- dated 05-09-2012, SMS-7/2002-RDD-Vo0l-1V-2957-3156 dated 24-09-2012,
RDD-III-B-(18)-17/2013—367-542 dated 05-06-2015, RDD-III-B-(15)-4/2013-Vol-II-
2067-2326 dated 08-07-2016, RDD-III-B-(15)-4/2008-749-926- dated 16-09-2017, RDD-
[I1-B-(15)-4/2013-Vol-IV dated 19-01-2019, No. SMI-9/99-2007-RDD dated 14-09-2007,
SMI-9/99-2007-RDD-1623-1715 dated 24-04-2010, SMI-9/99-2007-RDD-1908-2013 dated
25-06-2012, RDD-III-B(15)4/2013-Vol-V-5594-5769 dated 09-10-2017, letter no. SMS-
1/2009-10-RDD-427-30 dated 14-10-2009, letter no. SMS-1/2009-10-RDD-1137 dated
23-11-2009, notification no. SMS-7/2002-RDD-Vol-III dated 29-05-2009, RDD-III-B-(2)-
1/2010-KL-2106-2208 dated 27-11-2010, RDD-II1-(2)2/2010-K.L. (MGNREGA)-39-116
dated 02-07-2012, RDD-III-B(15)4/2013-Vol-11-3409-3648 dated 31-07-2017, RDD-III-B-
(15)-9/2022-Loose dated 09-02-2022, and all other related instructions issued under the
repealed Act relating to engagement of Scheme personnel. All such notifications/policies/
instructions/orders/letters issued under the repealed Act relating to engagement of Scheme
personnel shall cease to have effect upon the repeal of the said Act with effect from
01-07-2026.

3. With effect from 01-07-2026, the aforesaid personnel shall be entitled to a fixed monthly
honorarium under VBGRAMG Act, which would be equal to the gross monthly

remuneration actually being drawn by them immediately prior to 01-07-2026 under
MGNREGS.

4. The fixed monthly honorarium shall be payable exclusively from the funds of the VB-G
RAM G Administrative funds for non -technical staff and VBGRAMG material fund for
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technical staff and its disbursement shall remain subject to:(i) the normative allocation
prescribed by the Government of India under the provisions of Section 22(4) of the VB-G
RAM G Act and the Scheme framed thereunder; and (ii) availability and release of funds by
the Government of India from time to time.

The detailed terms and conditions governing eligibility, duties, engagement, disciplinary
matters, leave, termination, honorarium and other service conditions of the aforesaid
Scheme personnel shall be notified separately under Section 21 read with Section 34(2) (g)
of the VB-G RAM-G Act.

Pending issuance of notification referred in paragraph 5 above, these personnel shall
continue to discharge their existing functions as assigned by the competent authority for
effective implementation of the VB-G-RAM-G Scheme.

Sd/-
(C. PAULRASU, 1AS),
Secretary (Rural Development).

In the Court of Sh. Manish Kumar Soni (H.A.S.), Sub-Divisional Officer (Civil)
Exercising the power of Marriage Officer Bhattiyat, Distt. Chamba (H.P.)

In the matter of :

1. Sh. Kamal Singh s/o Sh. Gyan Chand, r/o Village Pukhred, P.O. Awan, Tehsil

Bhattiyat, District Chamba (H.P.).

2. Smt. Godo Devi d/o Sh. Gandho Ram, r/o Village Mohat, P.O. Hobar, Tehsil

Bhattiyat, Distt. Chamba (H.P.) .. Applicants.

Versus

General Public

Subject.—Proclamation for registration of marriage.

The above applicants have filed an application before the undersigned that they have

solemnized their marriage on 23-04-2000 in presence of their Parents in accordance with Hindu
rites and ceremonies and they are living as husband and wife since then, hence their marriage may
be registered.

Therefore, the general public is hereby informed through this notice that if any person who

has objection regarding this marriage can file the objection personally or in writing before this
office on or before 13-07-2026. The objections(s) after 13-07-2026 will not entertain by this office
and then the marriage will be registered accordingly as per the law prescribed.

Seal.

Issued on this day 12th June, 2026 under my hand and seal of this office.

Sd/-
Marriage Officer-cum-Sub-Divisional Officer (C) Bhattiyat,
Distt. Chamba (H.P.).
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In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of :

Suman Devi d/o Sh. Mohan Singh Thapa, r/o Village Musal Hatti, P.O. Kakira, Tehsil
Bhattiyat, District Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, an application of Smt. Suman Devi d/o Sh. Mohan Singh Thapa, r/o Village
Musal Hatti, P.O. Kakira, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office
through Additional registration (Birth & Death)-cum-Medical Officer of Health Chamba, District
Chamba H.P. for the delayed registration of her birth in accordance with Section 13(3) of the
Registration of Births and Deaths Act, 1969.

Whereas, it has been stated in the application that Smt. Suman Devi was born on
08-01-1972, but the registration of her birth could not be done within the prescribed period as
stipulated under the Act and Rules made there under.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 20th day of June, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat, District Chamba (H.P.).

CHANGE OF NAME

I, Reena Kumari w/o Sh. Pradeep Kumar, r/o Village Diandly, Tehsil Nerwa, Distt. Shimla
(H.P.)-171 210 do hereby declare that I have changed my minor son's name from Lakshay (Old
Name) to Lakshya (New Name). All concerned please may note.

REENA KUMARI

w/o Sh. Pradeep Kumar,

r/o Village Diandly,

Tehsil Nerwa, Distt. Shimla (H.P.)-171 210.
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CHANGE OF NAME

I, Hari Om s/o Sh. Beli Ram, r/o Village Choa, P.O. Nanj, Tehsil Karsog, Distt. Mandi
(H.P.) declare that I have changed my daughter's name from Baby one of Purnima Sharma to
Aakriti Sharma. Concerned note it.

HARI OM

s/o Sh. Beli Ram,

r/o Village Choa, P.O. Nanj,
Tehsil Karsog, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Sandeep Chandel s/o Sh. Govind Bahadur Mandroli (111), Darkoti, Shimla (H.P.)
-171 202 do hereby declare that I have changed my minor daughter's name from Ashmi (Old
Name) to Asmi Chand (New Name). All concerned please may note.

SANDEEP CHANDEL
s/o Sh. Govind Bahadur,
Mandroli (111), Darkoti, Shimla (H.P.)-171 202.

CORRECTION OF NAME

I, Sanjay Chauhan s/o Sh. Bhupal Singh Chauhan, r/o Village & P.O. Nohradhar, Tehsil
Nohradhar, District Sirmaur (H.P.) do hereby declare that in my Matriculation Certificate bearing
Roll No. 2113426 (Year 1994) and 10+2 Certificate bearing Roll No. 2213609 issued by Jawahar
Navodaya Vidyalaya, Nahan, Distt. Sirmaur (H.P.) under the Central Board of Secondary
Education (CBSE), my father's name has been wrongly entered as "Bhaupal Singh Chauhan".
Whereas, the correct name of my father is "Bhupal Singh Chauhan".

SANJAY CHAUHAN

s/o0 Sh. Bhupal Singh Chauhan,

r/o Village & P.O. Nohradhar,

Tehsil Nohradhar, District Sirmaur (H.P.).

CHANGE OF NAME

I, Prabhi Devi w/o Sh. Ved Praksh, r/o Village Neri, P.O. Doghari, Tehsil Sunder Nagar,
Neri, Distt. Mandi (H.P.) declare that I have changed my name from Prabhi Devi to Poonam
Sharma. Please note all concerned for further.

PRABHI DEVI

w/o Sh. Ved Praksh,

r/o Village Neri, P.O. Doghari,

Tehsil Sunder Nagar, Neri, Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Nirmla w/o Sh. Ganpati, c/o Puran Chand, Tehsil Manali, Prini (20/22), Prini, Kullu,
Himachal Pradesh-175 143 declare that I have changed my minor son's name from Aakash (old
name) to Aakash Singh (new name). All concerned please may notice.

NIRMLA

w/o Sh. Ganpati,

c¢/o Puran Chand,

Tehsil Manali, Prini (20/22),

Prini, Kullu, Himachal Pradesh-175 143.

CORRECTON OF NAME

I, Naresh s/o Sh. Lal Singh, r/o Kuffoti, P.O. Jhakando, Tehsil Shillai, Distt. Sirmaur (H.P.)
declare that the correct and actual name of my daughter as per her documents is Sunakshi. However
her name has been wrongly mentioned as Sonakshi in Aadhar Card No. 9050 3265 1196. So need
to be corrected as Sunakshi in her Aadhar Card. All concerned authorities may please note.

NARESH

s/o Sh. Lal Singh,

r/o Kuffoti, P.O. Jhakando,

Tehsil Shillai, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Malkan Devi w/o Sh. Man Chand, r/o Vill. Padehr, P.O. Ballah, Tehsil Palampur, Distt.
Kangra (H.P.) declare that I have changed my name from Malka Devi to Malkan Devi. I shall be
known as Malkan Devi for all purposes in future. All concerned please note.

MALKAN DEVI

w/o Sh. Man Chand,

r/o Vill. Padehr, P.O. Ballah,

Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Devi Chand s/o Sh. Jagdish, r/o Vill. Jhalwas, P.O. Karyas, Tehsil Pangi, Distt. Chamba
(H.P.) declare that in Aadhar Card of my minor daughter having number 7093 3756 5984, her name
is wrongly entered as Yashita. Whereas, her correct name is Yakshita. All concerned please note.

DEVI CHAND

s/o Sh. Jagdish,

r/0 Vill. Jhalwas, P.O. Karyas,
Tehsil Pangi, Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Virender Singh s/o Sh. Inder Sain, r/o Vill. Jakhnoti, P.O. Chilala, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that name of my daughter Saina is wrongly mentioned as Sayara in her
Aadhar Card. Therefore, it should be changed to Saina in her Aadhar Card. All concerned may note
please.

VIRENDER SINGH

s/0 Sh. Inder Sain,

r/o Vill. Jakhnoti, P.O. Chilala,
Tehsil Chirgaon, Distt. Shimla (H.P.).
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